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IN THt CtNTKAL AOWHs FH ATiut TWauNAL
PHlfylCIPAL BLNCH

NlU QE-LHI,

J.A, No,2411/91 uith
O.A, No,2419/91

Oats of decision 30-10-1995

Hon'bla Shri N.„. Krishnan, Acting Chairman
gn ie Smt.takshmi Suaminathan, Weraber (J)

l.Shri Shanti Lai

n/o Chand,
Jslhi-b"' Sorting Oiv/iaion,
5^rnfa!L'/«"th^r^:''

2,3hri Mahinder Singh Tanuar
Shri Sohat r-sam

L3G Sor t8r(Re td.)
R/0 H,No,C-8-93, Naraina,
Neu Oelhi-110023

3,Shri Rami<iNarain Vertna

H/J Sl-SstVar'aTna""' '
Neu Delhi-2a

4.Shri 0»i Chand Gaur
'^•^akhtauar Lai,O/J^Jelhi Airmail Sorting,

safdarjung, New Jelhi

JfihLir
5,01rs Usha Joshi

l-'kai lash Mad an/ij A-503, Kalkaji,
N y i^eihi.

7»Smt, Si ta Hani
l>,° Shri Chandi hamf*/'- 3-258,iaket, NeuOeihi-17

8»3nit,3hakuntla daui
R/T !f-S.'^.Sharma
JeihiT ' No.l.Uest Chander Nagar,

"ggbroal/J 513, Mantola, Paharganj ,Na„ Uaxhr-55
(None for the appUoante)

• • •

Vs.
Appiican ts

1. Iba Union ot India through the

•XV



flfiS."

-2-

Secy, to the Government,
Geptt.of Posts,
Oak tar Bhaoan^Neu Oeihi-1

Jhi H Bhauan,Jhandeualan,Weu Oeihi.l

(By Advocate Shri S.Lall ) *" ^esponoents.
OA No,2419/91

1. Sh.Hari Singh \/erma
^®®tt,(LSG) Ketd,

Dem, Sorting Division
yo R2/273M, Raj Nagar-II.
Halam Colony, Delhi

2. Shri Karori Mai Aggarual.
H«No,\/, 181 ,Hospi tai Wali gali
Arvind Nagar, Delhi-53. '

3. Sh.Rain Suaroop Toor
r/o 24/221, Oev Nagar, Sonepe t,Har yana,

4. Shri Siri Ham-II
R/(j l/i 11,(5- p,Q, Jharla,
Dis tt,Gurgaon, Haryana,

5. Smt, Shimla Devi

t'/l Sharmar/0 54, Shivpuri, Delhi-51
6» Ms Nee lam Tiuari

R/n ^^'^nterjit TiuariR/U A-116, Jagat Puri,
D8lhi-93

7» Smt,Satya Rani,
Prakash Mangia/D 40C West Azad Nagar,Delhi-41

(None for the applicants ) '̂ PPJ-icants

Vs.

1. The Union of India through the
Secretary to the Government
DepMtment of Posts,Oaktar Bhauan.
Neu Delhi-I10001

Master GeneralDelhi Circle, Pleghdoot Bhauan,
NeC Be"!: ^.tension,

(By Advocate Shri B.Lall ) *" ^Respondents
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(Hon'ble Shri N.U. Krishnan, AcUng Cheirman )
-ihri t.x. aoaeph is stated to be the

counsei fsr the applicants in both 0«s and Shti B.Ull
bounse.. fji tfa respondents. Ue ha d a faeiing that
as Shri Soaaph has since been appointed as Go„ t. Copnea I,
he upuld not be appearing for tte applicants. Laarned ^
counsel for the respondents states that It may not be
presumed because, as recently as on 10.5.1995, Shri
G.X Oosaph had appeared for the apolicants in similar

" ^ Bbatch of OAs uas dismissed
by another Bench in which the applicants were
represented by Shri u.X. Joseph. That order disposed
uf OA nos. 1368/92, 494/91, 431/91,495/91,614/91 and
75p/91 also among others. Areeieu against that
order has also been oismissed. Copies of tte orders
hayo peon p-jducad for our perusal. It is pointed
cut that in para 1 of the JAs, the apolicants ha„e

* ^A'cd by them is identical with the
3As mentioned above uhich have been diopos d of.
He, therefore, submits that the present OA may also be
disposed of on the same basis.and that it is not
necessary to issue notices to the apolicont on the
ground that Shri C.X. Joseph may not be rapre a.n ting
them,

2. have C3nsidi:red the matc..:r. None is
preoont for tn^ applicants, though called t'oice.

We are satisfied that merely because Sh.u.X. Joseph
has since been appointed as the Gave, coonse 1, it is
not necessary to issue notice to chs apolicanrs
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becauae in the earlier cases recently decided in
1995, he nad antered appciarance Fq- the

applicancs in the uery cases uhich are mentioned
in these OA, as being identical cases.

3. tra refore, of the uiau that these OAs
can be disposed of on the basis of the judgment in
iW 1368/92 and batch of cases rendered on 10,5,95.
Fbllouing that judgment, ue hold that these OAs
lacks merit and tnerefore, accordingly these JAs
are dismissed,

(imt.Lakshmi Suarninathan)
Member (O)

sk

Krishnan )
Acting Chairman




